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4.ORDER DAT 	30-3-2001. 

Heard shri D.R.patnalk,learn& counsel 

for the applicant and Shri 3.Pal,learned  

Senior counselfor the Railways and have also 

perused the records. 

For the purpOse of considering this 

petition, it is not necessary to go into too 

many facts of this case. Applicant in this 

ori.;irial Application has prayed for a direCtio 

to the Respondents to promote him to the 

post of gwitchman from the date other 

emploees have been proraOt&. on completion 

of their training at Sini. 

Respondents have filed their counter 

3 splaifliflg the facts of this case.NO rejoinde 

has been fil.Case of the applicant is that 

he is working as Liver-man Grade-A from 

IIJ 3.2.1993 in the scale of RS.95O-l500/-.I 

resOflSe to a notice invit3.ng  applications 

for promotion to the post of swttchmafl in 

scale of is. 1200_2040/-,he applied alonwith 

others for appearing the selection test 

including tritten and viva-vOCe test and 

11 and clear1 the said test and was empanelled 

alonith 18 other persons. These 19 riploye 

jincluding applicant were sent for training 

1 at zonal Training Centre,Sifl1 in 3ihar from 

11.10.1993 to 30.11.1993.Aftet completion 
twelve 

r 	triniflQ. firstJO peLSOnS from the 
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panel were promote:1 in order dateI 

13e12.1993.These 12 employees at the 

time of.bheir promotion to the post of 

switchman had completed two years of 

service in the post of Liverman Gr.A. 

Respondents have stated that out of 

seven remaining persois five other 

persons whose name appeared against 

Sl.Nos.13 to 17 were also promoted to 

the post of switchman in order datel 

22. 7.1994 when they had complet& to 

years of service in the lower grade. 

Similarly after completion of two years 

of service in the lower grade one Shri 

Narendra 3ehera whose name appear& at 

Sl.No.8 was also given such prmotion, 

espondents have stated that the 

applicant would also have Deenentitled 

for promotion on completion of two yea 

of service in the lower grade of Liver 

man Gr.A but he could not oe promoted  
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OecaJse Departmental proceings were 

initiated against him at the conclusion 

of which in order dated 21.9.93 at 	 -"- 

Anne ure_R/4 he was imposed with punishrnn ' \ kA 

of withholding his one increment for a 	 1 

period of two years without c!jmmulative i 

efft.This punisment was given efft 

to by withholding the increment of the 



eria1 
No. of 	Date cf 
Order I Order 

Order with Signature 
Office note as to 
action (if anY) 
taken on order 

applicant which fell due on 1.3.19M. 

espo:dents have stated that this 

punishment had spent its force 

and the applicant is therefore, en1L1& 

for prcmotiorL,from 1.,1296 xiqdx t1 

to the post of gwitchman •We note that 

his increment was stopped for a pericd 

of tA70 years from 1.3.94 to 1.3,1996 
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Jut according to the ciular annexed by 

the applicant at Ann<ur5 imposition 

of this punishmt could not have the 

result of withboldin, of his promotion 	's 

after expiry of punishmt period.In vi 

of this we direct the ResOts to 

promote the applicant to the post of 

Switchman after expiry of the punishir1 

period in accordance with his position 

in the panel with 	all consecuential 

benefits if nct already done.. 

i4th the aoove directions the 

O.A. is a11owed.o costs. 
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